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MR. SPEAKER: Order,
‘There is no point of order.

SHRI S. M. BANERJEE: He has
assigned us a certain responsibility.
But he does not assure ug that there
will be no victimisation. Let him give

order.

" this assurance,

SHRI ATAL BIHAR] VAJPAYEE:
That s very important. How can we
advise the nurses to go back to the
hospitals if they are not assured that
there will be no victimisation?

SHRI R. K. KHADILKAR: If they
are prepared to resume work imme-
diately and start serving the patients,
I will consider it sympathetically.

SHR] ATAL BIHARI VAJPAYEE:
Consider?

MR. SPEAKER: He is a noble man.
We hope he will not victimise them.
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1335 brs.
BUSINESS OF THE HOUSE—contd.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Most of the hon. Mem-
bers referred only to one point which
has been elaborately dealt with by
my colleague. Regarding the reports
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of the University Grants Commission
and the Union Public Service Come
mission, I think official motiong have
been admitted. It is only a question
of finding time. All the other points
will be duly conveyed to the Minis-
ters concerned.
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1337 hrs.

TAXATION LAWS (AMENDMENT)
BILL

APPOINTMENT OF MEMBER TO SELECT
CoMMITTEE

SHRI N. K. P, SALVE (Betul): I
beg to move:

~Thal this House do appoint Shri
S. M. Banerjee to the Select Com-
mittee on the Bill further to amend
the Income-tax Act, 1961, the
Wealth-tax Act, 1957, the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1864, in the
vacancy caused by the death of Shri
K. Baladhandayutham.”

SHRI PILOO MODY (Godhra): 1
certainly object to this, He never
pays any income-tax or wealth-tax
and certainly not any gift-tax,

MR. SPEAKER: Has he anything
to say?



Approprigtion (No, 3)
Bill, 1973

SHRI 8, M. BANERJEE: I can ouly
sy that as a member of the Com-
mittee 1 will not amass any income.

MR. SPEAKER; The question is:

“That this House do appoint Shri
S. M, Banerjoe to the Select Com~
mittee on the Bill further to amend
the Income-tgx Act, 1861, the
Wealth-tax Act. 1957, the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964, in the
vacancy caused by the death of Shri
K. Baladhandayutham.”
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The motion was adopted,

———

13.38 hrs.

APPROPRIATION (NO. 3) BILL®*,
1978

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Sir, I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolhidated Fund of
India for the services for the flnancial
year 1973-14.

1339 hrs.

[Mr Dzpury-SpeAxer in the Chairl

MR. DEPUTY-SPEAKER: The
question 152

“That leave be granted to intro-
duce a Bill to authorise payment
and sppropriation of certain further
sums from and out of the Consoli-
dated Fungd of India for the services
for the financial year 1973-74."

The motion was adopted.

SHRIMATI SUSHILA ROHATGI: 1
Introducet the Bill
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1 beg to movet:
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further sums from an dcm of the
Consolidated Fund of India for the
services of the fnancisl year 1973
T4, be taken into consideration,”

MR, DEPUY-SPEAKER: The
question is;

“That the Bill to authorise pay-
ment and appropriation of certein
further sums from and out of the
Consolidated Fund of India for the
serviceg of the financis] year 1973-
74, be taken into consideration.”

The motion was adopted,

MR. DEPUTY-SPEAKER: We will
now take up clause by clause con-
sideration.

The question {s:

“That clause 2, 3, the Schedule,
clause 1, the Enacting Formula and
the title stand part of the Bill".

The motion was adopted.

Clause 2, 3. the Schedule clause 1, the
Enacting Formula and the title were
added to the Bill,

SHRIMAT! SUSHILA ROHATG!: I
beg to move:

“That the Bill be passed™

MR. DEPUTY-SPEAKER:
question is:

“That the Bill be passed”.
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